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i1S dpplication s : . ’
“‘orm and within tiry 12,50.5% Learacd cocnsel Az ReJutta for the

2. F. of Rs. 50/- ' applizont moves this anglication.
leposited vide i Perusasd the zoplication and the
g:t)e/gD No..5 “’9’5‘5 roliefs sought. Tho subjeot aatter is -
_ "”7"0-7 "‘35 atgpping up of his pay with ref’aran"
to the pay of his juniors. :

=4
“ ﬂ:%, = Application is adnitted. Issue
notico ¢n the rosponients by Jenistercd
_Pont. Urititon stateoment ctatement within
6 uaska. '

List on ?4.11 1335 for uritten
statenent and furthar 37c'ers.
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Learned Railway counsel Mr B;K.

, -

fSharma:Sggks for further time for

fAsubmissicn'bf written statement. Allowed.

5, List Qn 19 1 ¢5 for written state-~
ment and £u1Lher oi-’lexo.

~ Memggr

e

.. HNone lis pruent.. sounter has not

L
.
‘e .,

’ 'etat_.ement and fur;thex; 'oz'ders.

L FIPL

Membérx

Learned counsel Mr.R.Mutta for the
applicant is present. ¥Written statement
has not been submitted by the respondents.
Mr.S.5harma seeks time on behalf of
Mr.B.KeSharma for submission of written

at:atment,_—ewx% for further 6 weeks.
List on 19«4-96 for hearing. In the mean=

*

;t.j.me_ respondients are allowaed to submit

written statement with copy in advance
to the counsel of the applicant,

né&
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104496 : None iz prosent for %h@-respana;;_
| © dentss Leave note of MreR.Dutta learncd~
g ' .  counsel for the applicant.

4 ' | 8 | Hearing adjbucned to 1552064

In the meantine respondents may submit
welthon stat ament  with eOpy to the
applicant. o

- S Member

 15-5=96 Learned counsel Mr.R.Dutta for

i - the applicant. HBearned counsel mr.B.Ko

| | Sharma for the respondents.

7 . = , | - Written statement has not submitted.v
‘ 7 -  Mr.Sharma seeks. for time to file written

“fstatement.

RSN

.. .- List for hearing on 19-6-96.
‘“f}In the meantime respondents may submit
- «written statement with copy to the
"F;applicant.
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Mr R. Dutta for the applicant. Mr B.

K. Sharma for the respondents. : .

~Written statement has not been submitted.

| List for hearing on 7.8.96.

Liberty to the respondents to submit
written statement with - copy to the counsel
for the applicant.

f

Membe?

1

Learned counsel Mr.R.Mutta for the
applicant. Learncd Mr.S.5axma for MrebB.K.
Sharma Railway counsel. This case has been
listed for hearing pending submission of
written stataments Mr.b.”arma informs that
written statement are in a stage of readincss
for submission and he sceks adjournment for
submission of writton stateamcnt.

List for hearing on 26«8«96,

The regspontionts are Girected to submit
the writton statonmant before tho date with -
copy to tho counsel of applicant,

v

. Learned counsel Mr R. Dutta for the

applicant. Mr B.K. Sharma, learned counsel for the

respondents had submitted leave of absence.

Written statement has not been submitted.

é&/,

Member

List for hearing on 16.9.96.



0.A.No.237/95 p
>
. ¥y
16.9.96 Learned counsel Mr R. Dutta for

the applicant.

Mr S. Sarma for Mr B.K Sharma,
learned counsel for the respondents, informs
- that written statement is ready and will
be submittee in about one week time. He

therefore prays for short adjournment.

Hearing adjourned to 3.10.96. In
the meantime the respondents may submit

written statement with copy to the counsel

M e(%%‘ér

of the applicant.

. 3.1096 - - Learned counsel Mr R. Dutta for the

applicant. None fot the respondents.

. : Mr Dutta is ready for submission. Mr S.
Sarma for Mr B.K. Sharma, however, prays that the
respondents may be given last opportunity to file
written statement on 7.10.96 and adjourn the hearing.
However, since Mr Dutta has come ready for his
submissions and hearing, he is allowed to make his
submissions in part. The hearing is adjourned to
9.10.96. In the meantime the respondents shall submit
written statement with copy to the counsel of the
opposite party on 7.10.96 positively.

Hearing adjourned to 9.10.96 as part heard.

Member



0.A. No. 23} of 1995 »
| ¥
9.10.96 Learned counsel Mr. R. Dutta for the
| '~ applicant., None for the respondents. However, a
common written statement for the applicants in
0.A. 161/95, 175/95, 209/95 to 212/95 and O.A.
224/95 to 240/95 has been submitted by the
respondents. A copy of which has been served on
learned counsel Mr. R. Dutta. Mr. R.Dutta seeks
time to file rejoinder. Allowed.
Mr. R.Dutta is directed to serve copy of
the rejoinder on the respondents before the
Gate of hearing.
List for hearing on 20.11.1996 as part
heard.

Member

20=11~96 Learned counsel Mr.R.Mytes for the

applicant. Mr.MeKeChoudhury for Mr.D.Ke )
Sharma, learncd Railway Counsei,
List £or hearing on 16“12-95 as part

heard.
jﬁ? Member
,yéiu
18.12.96 | None present. List for hearing on
| 13.1.1997. |
b
. Member
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Learned counsel Mr R. Dutta for the
applicants. Leave note of Mr B.K. Sharma, learned

 counsel for the respondents.

List for hearing on 24.1.97.

b

Member

Mr RsDutia, loarncd counsel for the
applicant. Mz B.l.Sharma, learned ﬂailwmy
ccunsel for the regspondontnd.e

Ceunsel of both sides have conploetod
their submissicns. ikaring concluded.
Judygnent resorved.

 Muhber

O.A. dismissed vide common order in'
O.A. 175 of 1995.
Copy of the order be placed in the

L

Member

O.A.
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Mr R.Dutta for the applicént; Mr B.
K.Sharma for the respondents.

Judgment and order pronounced by
common ordér in respect of the 2§~Ori;
ginal Applications. All Original Appli-
cations except O.A.Nos.161/95, 235/95 &
238/95 are dismissed in terms of the
order.

0.A.238/95, Jadu Gopal Chakraborty
is disposed of in terms of para 8 of 7
the common order.

0.A.161/95, Dulal Kanti Deb and O.A.
235/95, Aajit Kumar Chakraborty, are
disposed of in terms of para 9 of the
common order. No order as to costs.

Place copy of the common order in
all the 23 O.As.

oy
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shri G.L.Sanglyine. Administrative Member.

\0

CENTRAL ADWINISTRATIVE TRIBUNAL. ‘GUWAHATI BENCH.

Date of Order s This the 12th Day of Fabrua;y.1997.

Criginal - Application No.161 of 1995.

shri Dulal Kanti Deb
‘ - Vs =

Union of India & Ors.
" 0.A. No. 175 of 1995

Shri Chitta Ranjan Paul

"Union of India & Orse..

0.A.No. 209 of 1995
Shri Manindra L&l Deb
- Vs -
Union of India & COrs.
0.A. No. 210 of 1995
shri Ranjit Kumar Dey
- Vs -
Union of India & Ors.
O+.A. NO. 211 of 1995
shri Krishna Pada Paul
- Vs _
Union of India & Ors.
O.A. No. 212 of 1995

Smt Kali Rani Sarkar & Orse.
Legal heirs of late Jibon Krishna Sarkar

- VS =
Union of india & Ors.
O.A. No. 224 of 1995
shri Manilal Roy
- Vs - |

‘Union of India & Crs.

O.A. No. 225 of 1995

shri priyotosh Naha

uUnion of India & Ors.

.

]

. Applicant
. Respondents
. Applicant
. Respdndents
. Applicant
. Respondents
. Applicant
- Respondents -
.}Applicant'

« Respondents

+Applicants
. Respondents
Applicant
Respondents
Applicant

Respcndents

Contd_.....z

e e o T TR Py e



O.h. No. 226 of 1995

Shri Kalachand Saha'

- Vs WY

Union of. India & Ors.
Q‘A‘ No. 227 of 1995

Shri Arun Kanti Das
Union of India & Orse.

O.A. NO.228 of 1995

shri Parimal Chandra Dey
-.Vs -
Union of India & Ors.

O.A. NO. 229 of 1995

Shri Makhanlal Bakshi
- Vs - ’
tvnion of India & Ors.

O.A. No. 230 cf 1995

shri Mukunda Ch. Chanda
- Vs -
Union of India & Ors.

O.A. No. 231 of 1995

shri Kartick Chandra Dey |
- Vs =
Union of India & Ors.

i

O.A. NOo. 232 of 199
shri Gopesh Chandra Dam
- Vs =
Union of India & Ors.

O.A. No. 233 of 1995;

shri Harendra Kumar Dey
- V8 -~
Union of India & Ors.

O.h. No. 234 Of 1995
‘Shri Dilip'xumar Mazumdef

- Vs - ' -
Union of India & Ors.

0.A. No. 235 of 1995 e

;.Shriﬂkjit,xr.‘Chakraborty
‘ -vs - 2
Union of India & Ors. |

<
L

-Respondents
R
Applicant -

“aﬂfff;5?3'ﬁj'
.« Respondents.

. gpp1icant

. Applicant

Respondents.

Applicant

Respondents

Applicant

Respcondents.

Applicant

Respondents

Applicant

Respondents.

Applicant

Requndents.'

‘Applicant

. Respondents.

| véépliéant

|
1
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QO.A. NO‘. 236 "Of 19950 - . N '
Shri Ramendra jumar Basak ~ « < « Applicant
- Vs - ' BN o Lat e &
Union of India & Orse. ,;...Jhespondents
O.A. NO. 237 of 1995
shri Rai Mchan Roy e - o -Applicant
- vs - ’ .
vnion of India & Ors. . o «-Respondents
C.A. No. 238 of 1995 V/
shri Jadhu Gopal Chakraborty . « o Applicant
Union of India & Orse. . « « Respondents
O.A-. No. 239 of 1995
shri Rebati Mohan Choudhury - o « o Applicant v
- V8 =
Union of India & Ors. . « « Respondents.
O.A. No. 240 of 1995
Shri Fanindra Kumar Baidya e« « o Applicant

Union of India & Ors. ' +« « « Respondents.

Shri R.Dutta, Advocate for all the applicants.

shri B.K.Sharma, Railway Advocate for all the respondentse.

CRDER

GeL.SANGLYINE, ADMINISTRATIVE MEMNER

The applications submitted by the 23 applicants
under Section 19 of the Administrative Tribﬁnale Act
1985 are disposed of by this common order for convenience.
The respondents Railways have also submit;ed a common

written statement in respect of all these applications.

2. The applicants were either hdlding‘the post of

Fireman ‘A' or Diesel Assistant Driver.cThey were ‘subse-
-, ‘

Quently promoted to their next promotional post of shunter:

j .

- ) . contde.o.d
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‘For the purpose of ready reference and easier appreciatiun--

of facts the dates of promotion of each one of them to

ﬂ
Shunternax

'K‘ are given below as. gathered from the

Arespective applications under ‘consideration - . .

Sl.No. Name of the applicant

‘Date of promotion

1. Sri D.K. Deb 1.1.1986
2. " C.R.Paul 1.3.1985
3. "  M.L.Deb 14.2.1985
4. " RiK.Dey 11.2.1984
$. ® X.P.Paul 6.12.1985
6. * J.K.Sarkar 7.6.1984
7. " EK.L.ROY 19.2.1985
8. * P. Naha 1.3.1985
9. ®* K. Saha 14.2.1985
10.* A.K.Das 14.12.1985
11.%"  P.C.Dey 1.6.1984;
12.*  M.L.Bakshi 14.2.1985
13," M.C.Chanda 13.6.1984
14.% K.C.Dey 22.1.1985
15." G.C.Dam 1.3.1985
16." H.K.Dey 14.2.1985
17.* D.K.Mazumder "1.3.1985
18." A.K.Chakraborty 30.1.1986
19." R.K.Basak 1.3.1985%
20." R.M.ROY 14.10.1985
21.%  J.G.Chakraborty 8.12.1985
22." R.M.Choudhury 31.5.1984
23." F.K.Baidya 25.1.1989
3. The categories of employees known as Fireman °‘A* and

Diesel Assistant Driver are called running staff in the

Railways. The applicants belonged to these categories as the

case maf be. Restructuring of all running staff categories

were affected with effect from 1.1.1984 on proforma fixation

and the monetary benefits consequent thereto were giﬁen with

effect from 1.1.1985 but the categories of Fireman *A* and

Diesel Assistant Driver were not restructured. These categories

were,however..given the benefit of Special Pay at ‘the rate

4
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' of 3015/-per imontho Tmsm‘@lcﬂnwbay'_was ad“liss.ible to 30x
of the posts in each cstegory. This Special Pay ‘was g;$\*~$n'f ' :,

order of seniority in each category of post. The Special Pay
was given with effect from 1.7.1985. This Special‘Pay wasf"
howéver, abolished with effect from 1.1. 1986 as a result of
4th Central Pay Commission but the same was allowed to be
taken intc account in the fixation 6f pay of Fireman °‘A* and
Diesel aAssistant Driver. The grievance of the applicahtAis
that many employees junior to the applicants as firemaﬁv‘h‘
or Diesel Assistant Driver were drawing‘higher pay 'than the
applicants because of fixation of pay due to merger of the
Special. Pay which was taken into consideraticn while fixing™

the pay of the juniors. They had made representaticn before

‘the competent authorities of the respcndents but their repre-

sentations were re jected cn the following grcunds i

*If in the lower grades the junior emplbyee

drawn higher rate of pay than the senior
employee due to advance increment or
accelerated promotion etc., the stepping
up of pay of senior employee. will not
be applicable."®

They made further representaticns but no reply was given by

the respondents. Hence this applicaticn.

4. The respondents have defended their case stating that
the pay of shunter/ggxnnxn *%X* promoted prior to 1.1.1986
were fixed at lower stages whereas the pay of those enjoying

the Special Pay was fixed at higher stages on promotion as

. Shunter in the revised grade. Scme of the applicants QQtitb%fr

promotion to the post of ShunterYnggmia ‘A befofe 1.7.1985,
that is, the date of effect of Special Pay, and they did not
enjcy the benefit of Special Pay as Fireman 'A' of Diesel '
Assistant Driver. As a result, there cannot be any question

of stepoing up of their pay while fixing their pay with effect

i
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R RYEEEEE s sequent ‘to the 4th Central 553;0
' r - o i <~ S E‘I,@ s MVM 0{’ R "“"‘:‘r‘m" $
s They further state ‘that stwo applicants namely.,Bul

4"'-1;

Deb and ‘Shri’ Ajit Kr. Chakraborty who were promoted after"

,P-Iu-
A ce LI

l.1. 1986 the benefit of fixation of their pay'after*taking

ihto consideration of special pay of B lS/-per month drawn
by them had already been granted. Learned coun el Mr R.
£ Dutta appearing for the applicants submitted th?t the stand

i

/ of the respondents in rejecting the prayer of the applicants
to step up their payuis not sustainable as it is not in
accordance with FR 22 C and the Notification No.PC-IV/86/

ARSRP/l dated 19.9.1986 issued by the Ministry oE TranSport.

Department of Railways(Railway ‘Board). Mr Dutta relies on

©

Note 7 cf Rule 7 thereunder and submitted that jall conditions
laid down under this Note were fulfilled by the applicants

|
and as such their prayer is justified. Mr - B.K.Sharma.learned

‘“7'~counsel for’ the respondents, on the other hand OppOBeB the

!.

contention of Mr Dutta.

Se The respondents have stated in the written statement'
that all the applicants except Jadhu Gopal Chakraborty
(0.A.Nc.238/95), Dulal Kanti Deb (0.A.161/95 y.and Sri Ajit
Kr . Chakraborty (O.A.23S/§5) were promoted'as'Fhunter/§§£EN&&‘
“ . .A* before 1.7.1985. Since this is.the material -date it
*has “to be mentioned here that the dates of promction to
Shunter as given by the applicants K.P.Paul aé 6.12.85.-
:A.K Das as 14.12 1985, R.M.Roy as 14 10.85 and J.G.Chakraborty
) as 8.12.85 are not same ‘with the dates. given by the - 'ﬁfw

Credah

respondents in a_sheet at: Annexure V to the written state-

q, -o,..\_\--; .

‘ment. These above mentioned cases are specifically mentioned¢~‘

1}‘  because it will be relevant whether they’here drawingi

- »: Am WY g
. 28
- Yo

Special Pay" as Diesel Assistant Driver‘from

i




~

- the allggeé aate‘of their‘promoﬁiqﬁfto'Shunter..In the

case of_ all other applicants excéptﬁthe four mentioned
and’ S '

-above/ A.Chakraborty, D.K.Deb and F.K.Baidya their dates

of promotion to'Shunter were befofé”l.?.lges. All these
applicants were not therefore.enquigg speciallpay of
#s.15/- per month 2s Diesel Assistaﬁﬁ DriVer/wirihah m;°.
: he -states that, A
Even in the case of K.P.Paul though/he was Diesel Assistant
Driver on 1.7.1985 he has not stated in his applicaiion
that he was drawing Special Pay after 1.7.1988; 81miiarl,
is the case bf shri J.G.Chakrabort§. sri A.K.Das and g.M.
Roy also have not stated that they were drawing special
pay from 1.7.85 to the dates of their promction.11n the
case of F.K.Baidya, the question of drawing special pay

according to him,
cf K.15/- per month does not arise as/due to disciplinary

proceeding he was removed from service in 1981 and was

reinstated on 23.2.1989 and given prcmotion as Shunter on
25.1.1989. He has not stated in this application that he
was,paid.arrear_of—Special Pay after reinétatement.'hlso

if the date of 26.3.1985 was ﬁhe date of his prcmotion to

!
~ Shunter as stated by the respondents in 2Annexure-V the

questicn of drawing Special Pay by thimas Diesel Assistant

Driver after 1.7.1985 does ndt arise.

6. , Note 7 aforesaid reads as follows:

»Note 7: In case, where a senior Railway
servant promoted to a higher post
before the 1lst day of January, 1986

. drawn less pay in the revised scale
than his junior who is promoted to the
higher post on or after the 1st day
of January, 1986, the pay of the Senior
Railway servant should be stepped up
to an amount equal to the pay as fixed

. for his junior in that higher post. The

stepping up should be done with effect
from the date of promotién of the
junior Railway servant subject to

fulfilment‘of;the_following conditions,

. namely, -~ .

i e




(a) both the Junior and the senior Railway'A.

servants should belong to the same .
cadre and the posts in which they have
been promoted should be identical in
the same cadre, '

(b) the pre-revised and revised scales of
pay of the lower and higher posts in
which they are entitled to draw pay
should be identical:; and

(c) the ancmaly should be directly as a
result cf the application of the
provisions cf Rule 2018B(FR22C) of
Indian Railway Establishment Code
Volume II or any other Rule cr order

regulating pay fixation on such promotion

in the revised scale, If even in the
lcwer post, the junior officer was
drawing more pay in the pre-revised
scale than the senior by virtue cf any
advance increments granted to him,
provisions of this Note need not be
invoked to step up the pay of the
senior officer.®

Mr Dutta submits that all the conddtic¢ns.- mentioned above
.

are fulfilled in his case and further that the last sentence

“jif even e......... officer"does not apply to the present case

of the applicants. Before proceeding further it is essential

to reproduce here Rule 2018(B) of Indian Railway Establishment

‘Code Volume II

*2018-B (F.R. 22C)-Notwithstanding anything
coritained in these rules, where a railway
servant holding a post in a substantive,
temporary or officiating capacity is
promoted or appcinted in a substantive,
tempcrary or officiating capacity to
another pcst carrying duties and respon-
sibilities or greater importance than
those attaching to the post held by him, -
his initial pay in the time-scale of the
higher post shall be fixed at the stage
next above the pay notionally arrived at
by increasing his pay in respect of the
lower post by one increment at the stage
at which such pay has accrued.”

The subject matter in thése applications is fixation of pay

.‘{bf the gpplicantsiin:thesgrade 'of ~Shunter, in vieh~of the,

fact. that their juniors in the grade of Diesel Assistant Driver/

:fireman IA' were drawing higher pay than them on: &heir (junior)

promotion to the post of. shunter.

e b o
. . . LI




'7. - As indicated above Mr Dutta has relied on Note 7

of the Notificatlon dated 19.9.1986 submitted by the
respondents with their written statement in his submission
though it is seen that this Notification does not £ind
mentioned in any of the Original Applications under consi-
deration. The employees junior to the applicants dn the
grade of Diesel Assistant priver/Fireman ‘A‘' who drew more
pay than the applicants on promotion as Shunter are the

following according to Annexure=V to the written statement.

Sl.No. Name pate of prcmotion to Shunter
1. Ssri Santosh Rn.Sarkar 16.1.86
2. . » Cbpal Che. my : 2.1 +86
3. » Motilal Majumder °.1.86
4, " N oD.Chakraborty 2.10 088

Therefore all these juniors were proncted after 1.1.1986.
The Special Pay of #&.15/- per month which they were drawing

between 1.7.1985 and 31.12.1985 was abolished with effect

e
A

7
i

from 1.1.1986 but this Special Pay was taken intc considera-

tion for the purpose of fixation of their pay in the revised
scale of pay of Diesel Assistant Driver as a result of the
4th Pay Commission. Consequently on their promotion as
shunter after 1.1.1986 they carried with them this benefit
end their pay in the scale of Shunter was accordingly

fixed. according to para 5 and § of the written statement
of the respondents and Annexure-V thereto all the applicants
exoept Jadu Gopal Chakraborty (0.A.238/95), Dulal Kanti
Deb (o:A;151/95) and Ajit Kr. Chakraborty (0.A.235/95)

were promoted as Shunter before 1.7.1985 and they did not
draw their special pay of Bs.15/-per month which came into

. effect from 1.7.1985 1n the scale of pay of Dﬁesel Assistant

Driver/?iremen ‘A'. No rejoinder has been submitted by any

-

contde.. .10
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’3fShunter on 31 12 1985. 1t appears that he was‘not allowed

L of the applicants*to these statements made by the respondents

rand they have not”been sought to be controvertedo it may@also

be mentioned here that although one common written statement
has been submitted by the respondents in respect of the 23
applicants, the learned counsel for the applicants has chosen

to proceed for hearing on the basis of this common'written

statement in respect of all the applications. Therefore, these

statements of the respondents are taken to be correct. It is

the contention of the respondents that stepping up of pay is

permissible only when two persons are in the same grade, same
pay scale and the:anomaly arises in the same pay scale. It
is seen from the facts stated above that the case of the 20

applicants who were promoted to Shunter before 1.7.1985 is

not the same with that of the juniors. It is-eviﬂent that

the senior'emPIQYees. namely the applicants,'haéﬁnot drawn
the same pay as the juniors in the scale of pay of Diesel
Assistant briver/Fireman *A* as the applicantsfwere promoted
before 1.7.1985 to Shunter and did not draw the‘Special Pay

of Rs.15/-per month. These 20 applicants were not aISO in the.

same cadre of Diesel Assistant Driver/Fireman ”ﬁ' as the
juniors as cn and after 1.7.1985. In view of(thbse facts there

cannct be any anomaly in fixation 6f their pay lin the scale

of pay ia—the-scaie_of_pﬁy‘of'Shunter with reference to the

Apay cf the juniors who were promoted after 1 1.1986 to

" Shunter and who stand in a different footing. In the light

of the above the 20 applicants cannot succeed %n their

V + ¥ g I‘ ]
respective applications now under consideration.

8. In the case of Jadu Gopal Chakraborty |(O.A.238/95 )

'the respondents have stated in the written statement that he

»drew the Special Pay of Rs. 15/-per month with effect from

1.7 1985 to 30 12 1985 as he was promoted to the post of

o contd...l
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higher fixation of pay because he was promoted to Shunter oﬁ
31.12.1985. Note{7 aforesaid permits stepping up of pay of

a senior employee promoted before 1.1.1986 with reference to
the pay of a junior promoted on or after 1.1.1986 in the
higher post subject to fulfilment of the conditions laid

down thereunder. In view of this fact and the fact that

Shri Chakraborty was drawing Special Pay of #&.15/-per month
till 30.12.1985, that is one day before his promotion, I
consider that it will be fair tc direct the respondents to
re-consider his case with reference to the facts of his

case and the Notification No.PC-IV/86/RSRP/1 dated 19.9.1986.
They are therefore accordingly directed and they should do
so cn merit. They shall issue a final order within 3 months
from the date of receipt of this crder by respondent No.3, !
the Chicf Personnel Officer, N.F.Railway, Maligacn, Guwahati.
The application is disposed of accordingly.

9. In the case of Dulal Kanti{ Deb (C.A.161/95) and

Ajit Kr.Chakraborty (0.A.235/95) the respondents have submitted
that these 2 applicants were promoted after 1.1.1986 and

their pay in the revised scale had since been refixed by
taking intc account Special Pay of k.15/-. Mr Dutta submits
that the applicants had not aciually received benefit of

the refixaﬁion. The respondents are therefore directed to

pay these 2 applicants their dues as a résult of refixaticn

of their pay within 3 months from the date of receipt of

copy of this order by respondent No.3 if they had not already
been paid. The 0C.A.Nos.161/95 & 235/95 are disposed of
accordingly.

10. The Original Applications of other applicants exclu-
ding 0.A.Nos.161/95, 235/95 and 238/95 are dismissed. No

order as to costs.
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Cilubun DU B 2N ‘
Original K Application No. ?/ of 1995,
Shri Rai Mohan Roy $ Applicant.
- Versus =
Union of India & Others ¢ Respondents,
‘I NDE X
S1,No, Particulai:s. 0 Annexure No, Page,
1. 2pplication o ceoe
2. Rly.Board's letter No.pC/
' 11I/84/UPG/10, dt.26.6.88.  A/1 9 to 13,
3. Chart showing the date of
promotion,pay etcs of the -
. Applicant and his juniors, /2 34,
4, Rly.Board's letter No, PC/
60/PF-1/ dt, 19.03.“. A/3 15,
5. Applicant's Eepresentation
dated 09,05,93. ' A/4 16,
6. Senior Divisional Personnel
Officer's D,0, letter No.E/ , ,
41/1/1M(Restr.,) dt.8.11.93. A/5, 17,
: S 7. Divisional Rly Manager(p)'s .
' letter No.E/41/1/LM(Restr,) A/6 18,
8. 2Applicant's representation -
dated 16.,07.94 to the Chief
Operating Manager,N.,F, Rly,
Maligaon.Guwahati - 11, - A7 19 to 20.




IN THE CENTRAL ADMINISTRATIVE TRIBUNAL
GUWAHATI BENCH -: GUWAHATI
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(An application Under Section 19 of the Administrative

of 1995,

Original Application No, fifs

Shri Rai Mohan Roy, Son of Late B.K.

Roy, resident of Qrs.No, 659/B,Misri

Patty, P.0. Lumding, Dist. Nawgaon,Assam.

 Pin - 782447,

i - Versus =

10'
General Manager, N.F., Railway,

Maligaon, Guwahati = 781011.

2.
| Maligaon, Guwahati - 781011,

3.
Maligaon, Guwahati - 781011,

4,
_way, Lumding - 782447,

b.

esss Applicant,

Union of India represented by the

Chief Operating Manager, N.F, Railway,
Chief Personnel Officer, N.F. Railway,
D;viSional Railway Manager, N.F. Rail=

Senior Divisional Personnel Officer,

N.F. Railway, Lumding - 782447,Assam,

e Respondent .

1.

Pay of the applicant,

Subject matter of the Application Steppiné up of

Cont 'o'oo P/Zo
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2.,  Jurisdiction of the Tribunal. :-

The applicant declares that the sub-
ject matter is within the jurisdiction of the Hon8ble

Tribunal.

 3. Limitation =

The applicant submits that application

is within the period of limitation,

4, Fact of the Case :-

4.1, ) That, the applicant is a citizen of
India and is entitled to rights and previledges avail-

able tb citizen of India.

4.2, , That, the applicant WAS appointed on
23,10.64 as Engine Cleaner in the Mechnical Department
of N.,F. Railway and was posted at Lumdiné Loco Shed,
That, he was promoted.to the post of Diesel Assistant

Driver(in short DAD) on 7,10.83 in Scale s, 290-~360/=

On 14,10.85 the applicant was promoted as Shunter in )

Scale Rs. 290~400/-. On 19.,02.88 the applicant was

promoted to the post of Goods Driver in Scale m.1360-2390/;

4,2, That, the Railway Board, vide letter No,
Y .

PC/I11/84/UPG/19 dtd. 26.6.86 issued Order for Cadre

review and restructuring of Group ‘C’' and Group 'D*

Staff. In respect of Fireman 'A' and DAD the special

pay @ k. 15/- per month to the extant of 30% of the

Cont L P/30
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post in each category was sanctioned with effect &
fiom 1.7.85, After intrdduction of the revised Ecale
of pay with effect from 1,1.86 the element of special
pay was to be taken into account in the fixation and
DAD, The above benefit of arrears werelmade_to the
éoncerned Staff vide Bill No, 450-FER/No,1136 dated
14,6,93. |

A copy of the Railway Board's
letter No.PC/III/94/UPG/19
dtd. 26.6.85(relevant portion)
is annexed herewith as

ANNEXURE -~ A/1,

4.4, That, Shri N.B. Chakraborty, Shri Moti
Mazumder, Shri Gopal Dey~II, Shri Santosh Sarkar, Shri
J. Uddin' Shri P.K. G_OSwami, Shri B.D. Roy, Shri K.C,

Roy who are junior to the gpplicant as DAD,

4,5, | That, Shri J. Uddin, Shri B,D. Roy, Shri
P.K. Goswami and Shrji K.C. Roy who are junior to the
gpplicant at the DAD and were drawing pay of Rs, 302/-

in 1983 when the applicant pay as DAD was also Fse302/=
But due to marger of special pay of the above juniors
were fixed higher stage after they were given the benefit

of @pecial pay and its marger.

A mmpy comperative Chart showe
ing the pay etc, of the applicant
and his juniors is annexed heie-

with as ‘AMNEXURE - A/2,

Cont oo P/4.



4,6, That, in the year 1985, Railway Board
under letter No.,PC/60/PPI/ dt. 19.3.65, comminicated
sanction of the president that when a Railway Servant
promoted or appointed to a higher post on or after
1.4,61 draw a lower rate of pay in that post then ano-
ther Railway servant junior to him in the lower grade
and promoted or agppointed subseduently to another iden-
tical post, the pay of the senior employee in the
higher post should be stepped up to a figure ejual to
the pay as fixed for the junior employee in that high-
er post from the date of promotion or appointment of the

Junior employee.

An extract letter as publish
in the Railway Establishment
Manual Law and Practice by
Shri M,L., Jand Assistent Profe-
ssor, Railway Staff Training .

College, Vadodara, is annexed

herewith as ANNEXURE - A/3,

4.,7. That, as the pay of the juniors of the
applicant were higher than that of the applicant, the
applicant represented to the Divisional Railway Manager
on 9,6,92 for stepping up of his pay to the stage where
his jﬁnior's pay have been fixed on being promoted as

Shunters and Drivers,

A copy of the said representa-
tion is annexed herewith as

ANNEXURE - A/4.

Cont esee P/So
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' 4;8..‘. That, the senior Divisional Personnel
6£ficer, N.F., Ralilway, Lumding(ReSpondent No.5) maﬂ?

a pIOpoSal‘fOf stepping of the péy of the zmim senior
employees including the appliéant and submitted the
same to the accountszranch for votting but the Accounts
Branch returned the proposal suggesting submission of
‘papers to Chief Personnel Officer, N.F. Railway, Mali-
gaon for clarification, Accordingly, sSenior Divisional
Personnel Officer, N.F; Railway, ﬁumding, SOughtEthe
.'clarification thevChief Personnel Officer, N.F. Railway,
Mal igaon(Respondent No.3) vide D.O. letter No.E/41/1/LM

(Restr.) dated 8,11,93,

- . ' A copy of the said letter No,
E/41/1/LM(Restr,) dt, 8,11.93
is annexed herewith as

. ANNEXURE - A/3,

4,9, | That,. the DiVisional Railway Manager,
N.F,. Railway, Lumding: vide letter No., E/UL/1/LM(Restr,)
dtd, 7.7.94 informed Shri G.K. Paul and others who made

*

representations for stepping up that a reference was made
to Head quarters for clarification and the General Manager
(P), N.F. Railway, Maligabn has passed the following
Oxders - ' _
“If in the lower grades the
.Junior employees draws higher
rate of pay then the senior
employee, due to advance incree
ment of accelerated promotion
etc, the stepping up of pay of

.the senior employee will not
be applicable," '

Cont eo0e P/6.
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A copy of the letter No. E/

UL/1/(Restr.) dated 7,7.94 is

‘annexed herewith as ANNEXURE-A/6,

4,10, That, as the clarification given by the
Gener al Manager(P), N.F. Railway, Mal igaon was not on
cérrect appreciation of facts and the Orders of the?
President, the gpplicant made é representation to the
Chief Operating Managerx(P), N,F. Railway, Maligaon on
16,7.,94 for re-examination of the applicant'’s case in
its proper perpeSPective and to .set right the injustice
done to the applicant. But no reply has been received

by the applicant as yet,

A copy of the representation
dated 16,7.94 is Erxks annexed

herewith as ANNEXURE - A/7.

5. ° Ground for Relief :=

5.1. ~ That, as the pay of the gpplicant's
junioré were fixed at a highér stage than that 65 the
applicant as a measure of restructuring benefit, the
applicant is entitled to the benefit of stepping up
rule and to be fixed at the stage where his juniors
have been fixed at the applicant and his jﬁniors be-
long to same cadre and the pay of the juniors wxex
were'fixed at a higher stage not as a result of accel
erated promotion or advance increment but due to special

pay granted to the DADs for cadre restructuring,

.Cont 4. P/7o
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5.2, That, the applicant is being pald loss
sal ary due to refusal of the respondents.to ‘step-up

his péy as per the Orders of the President,

6." . Details of the remedies exhausted -

That, the applicant has represented to
ReSpondent'No.. 2 and 4, the Chief Oper.ating Manager(lf),
N.F, Railway, Maligaon and Divisional Railway Manager,

N.F, Railway, Lumding for stepping up of his pay.

-

Y ~ That, the applicant declares that he has

not previously filed -ahy, applicatidn, Writ Petition ox
Suit in respect of the subject matter of this application
in any other gourt or Bench of kthe tribunal nor any such

application, Writ or Suit is pendihg' before any of them,

8. Relief Sought . t=

On the facts and circumstances submitted

above the applicant humbly prays for s-

Issue of a difeciion to the
respondents for .refixation of
his px=my pay on the basis of
steppir_lg up rule at the stage
his juniors héve been fixed and

to pay the arrears with interest,

9. Particulars of application fees ;-

Indian Postal Oxder No. 5’/9:75:{
for s, 50/-(rupees fifty) only is
enclosed, ‘

Cont eee 9/8.
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¢t VERIFICATION

I, Shri Rai Mohan Roy, Son of Late
B.K, Roy, aged about 51 years, resident of Qrs,
No., 659/B, Misri Patty, P.,O. Lumding, Pin- 782447
District - Nawgaon,Assam do hereby verify that the
contents of Para 4, 6, 7 & 9 are true to my khowe
ledge and belief and the rest are my submission

before the Hon'ble Tribunal and I have not supressed

R len Ry~

Signatire of the Applicant,

any material facts..

Dated

’Place ¢ Lumding.

>
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, o . ANNBXIRE-A/R,

. , l ; ’

,Suﬁjectg Cadro Review and: Rostructry_'ggg of
: | Sroup:.'C! and DI Staff,/ a
‘i No .PCIII/84/UPG/19 dated 25-6«1985

. ;1 ; .
. ' i 1
Rcstructuringt of ccrtain Group 'C® & 1D
cadres have been umdor|consideration in consultatibn
with tho Staff in the Committec of'tho Departmental

‘Council of the JCl(Railways) for somotimo, The

Ministry of Railways havo |docided with tho ‘approval
of 'the prosident to restructure cortain catogorics
of Grou 'C' 1Dt as detailod 4n tho Annoxure

onclose e | l

'.‘3o Whilo mplementing thoso orders
Sy cific instructions givcn in tho footnotsc under
tha differont catogories should be ~,trictly and

-

| 8. For the purpo.»:s of rostructuring tho

‘cadro strength as on.141.1984 will be taken into

acqount and will include Rest .Giver and Loaveo

Reserve postsd | .. | . [|j : |

l .

]

, 4,1. Tho staff soloctod and posted against
thy additional highor grade posts as a rosult of
rogtructuring will have thoir pay fixed under Rule
2018-B(FR=22..C)-RIT W,0,f01«1.1984 on proforma basis
uith current paymonts w.c, f,1-1-.1985, Tho bonafit of

I
>

‘fixation will bo a,pplicable to tho chain/ro.,ultant VAL iy

which, atiso from rogtructlu'ingo

' 4.2 The posts | of uhunting Drivers scalg
Rse330-560/= will bo filled from Shunters grade
Rs,290-2400/- on tho basis or saplority~cumesuitability,
Thﬂ osts of Drivor Gradu ICt scalo Rse330-560 will
howover;, bo fillod as per oxtant orders for promotion
of [Shun fors to Driver Gradn $Ct, Fixation of pay of
Shyn ’cor's gradae &.?90-400/a.,appointed as Shunting
Drj,ve}' Grads Rs,330-.560/~ will bo regulated under
R~1I (FR-22C ), Shunting Drivers grade R,330-~560/=
\ap inted as Driver 1Ct scalo 8,330-560 will have thoir

H
4,3, Tm banofit of rot"oswctivo fixation
frgm 1-1.1984 and current paymont from 1l-1.1985 will
noY be 'applicable to such of thoss omployees who are
promoted against-vacancics:oxisting on the date of
rogtructuring, Thoy will bo granted bomfits only i‘rom
tho dato of promotion as por normal rulos

| . MWC“'TLL : .? ' c(;ntd,/-.

&. Dutta fAdvocar»]
Haligeen, Guwahali-781011,
o)

1 . R ;

. p@[ fimd under Rule 2017(&)(11)-&\11(?‘11- 2(a)(11)),

P I »
(
!

i



U tad

TR Iy

e Damapen

. T
M.X Sie afisting 1 m:. ffcasmm of tsa (e

WW%IG@ hﬂ | 714 &3 g 14y ﬂf’b «wu(;, ﬁ»dﬂ 33’ u&‘ GlueLlen N

and *Hepestiochlon’ ¢ 89 thu QGG NG S8y Kuoplnd Lo
changode lowovar, I8 L53 nus(uio ol i...uluwut..&l.m,
el t;m G g, 81 an 138w iadnd :..muw L uark
3 8 Gav St g.‘g,&eﬁitm o caly oo gvae ebyvo
ti. e;‘r @1 L1l §*at wid by E{zx Wb pEetgay cu 8
n@ $ubis mg,bm ;}'m 1028 18 Cliide
ta‘m& m a w&wsw oosh, L szisting soldchion
protedury w221 stard mﬁiiiw in suth a case to tho
- e3%et fhat tuo sclvotion Vil b0 based chly on’
s wmﬁa&y wg avrvied Jeecrda withoud helding any
L osritten amlel vivneveeu tWal, Uricy this grocgiiro,
the. éﬁagmiuﬁ&m ‘(M&twﬁi&g* wikl r‘mﬁ euat,

/ Bed meum ?mwmm Gt & Kueuly o
Fate wodoe ing m:mrs an imam&ual giui?.‘!in}? 863y il
oae s dus dor ;mmtxm O AP0 sote Lhen o
/7" % abowy that oi the guz Indd by hig @b rrasut
, 8 & paguler baols, tH0 tersfit of tho nedisics
- ptptedute of mlaegim a8 u.ﬂ,.m*z?d wili bo W”pli&&iw
e lietc the f4red such proacticn {48 €toab pedl hagpyous
t a ‘olaetiontpost)y tho zecond wrd wﬁbiﬂgzﬁfﬁ
tioas, 4f nep, will m&md enly of the norwal
les ram{laz te hu&ug, L6 of YOelaction® oF e
fldsticn sn.str;* ag tho ety m.

H
H
B, NP

/:i' 8.3 g&ﬁ&t“‘ﬂibﬁ Mw‘hi;,g oa lml.l‘k,«i ard tanow
A ,dptism:g an bhat date frop thig coadlse seaturct.in;
S ,T*wm b tu&«m in ¥ho fol 1ouaw wquﬁma.
- 7

7 (4} fiem pancls: m;l el oner Icteta
G 1033 am gurront on .,(,!.S: Jaloy

1
U (8R) buld:‘% in tho w.rmﬁx inimw&u § in

A

B '/5“” wol d Byl ubove

‘6,8 T'or guah et Eff eatto fn the AL X U8 to
mw 102l &8 Endl An Platuzy putegesics”y 26 duSle
C dustlone coutalned ko talo winiets, is l.u:ttu ‘c.w,....;;
‘ Bﬂm"ww dat{“d's Foliabd vill bpply putotls sutioends
g wswct el piomqtiend dgsinet vosamlas eoviked
by cmm rna&r&tnxlnu ctitdBe

e, o 1{‘&?%&5 420 <New 33easll o gz.z‘.s
- &l apeeial) };m? to curtalin CALOLOT 400, Ma (‘xwt ol
o s;@: ai pay ¥ill Lo erwct. w’a idem 1..7. rmya

! 8,1 Tua cxieding wtaa mzd crdow in vegucd o
- zemyracicn Lew B/ 0T will wontinu? o apply wille

13 11dng up micttional mcurclas i tho highar craloe
"ﬁﬂjiﬁa us o ms,eM; of xcuﬁthmsz&m

I
1

Co

: 1

|

. i ; . ! i "

e g o ' ; .0

I ot Contdyfovapiid
: . i | -

;
!



-&3&:& 4 ula

- selection pRale
Spaoiit, buwd %” Jpoelal v

| @ERdstineslye

e haslways vil) Q.
zug.u.::%ss ¢f Linds op ascounl ¢i

Btyp-b v

L SR S

|
- ;

)i

af atfac* mt.g

agng holagrs of

edfusted will ¢ontiawe to feiadr

ned oy &:lvaw, A0 gl f*crta,
m trg eatc"'ur a0 cepuTgd &y G vk
qa :a:BQL 16%0d

PRt ) nmrmﬁ galtetlon fPadCs Hob oo

aixw Lhe upopad.dg g«wts.
‘ th 48 (8L gona)ta -

thoam tm Ll *:ox!. Eariow, |
A

¥

iaum *mpw' atelye

..1

ip tumzng
bo dobe uepuratelpe

in t.aa casd- of: r.;mm.n
pFat L T ] ccﬁ:nwgwa‘ Sz 13’&.,'2: ueluz iy, w11l

‘V.l .va;‘ctlm Sap Ha? ofF *r}f:q’fum fensl
poBta Lol

v cm,a;dry cf Jpivey a8
’ 34.8]& hii &&lﬂd 'bLL!.

| '
»
)

widfs zeadfusteont

e . in all tw éata;*r’uﬁ qovies0d Ly tihis Motter

ovoRn tiolih gole

(357" s U el
adided 3eh otiell Jutivs
ocmlwea m;;gxct;»x im.%

zfﬂ mfh&ad

matwpog‘ei staly uftam by tsuc.u.,

previsgd fox da Shodd o
\ R

b,

ot in hijacy
iptyeductd 48 & ra2ilt of iecticiheding
zwct:.onm dudics anl 108

Es a8 prusond will Q¢

-

$Hales of i imm LEATN
‘U’iﬁ LSy I
Ruh L is.i.m asm,md 1 7€

mum to bARiCH T2y O
ans awg,fmtu,a‘ $308 05

g
osise A I TR AV AT § Azzw v

el getogtion w8
&33’37 ‘.”J(MU&\ < (..Omyiczud

Ly lé’ HIR-<I )]
thic w 133 w&»si:z;;
e alwised

|
Ll

for im year 120%e37 sed duclule!tiop in b 4
EBtiaaked Tes 130350 ot xsuinw*éww.zwa £oY 3050w
87 W wlogﬂarm\. advied to ddile etraetor i inass i)y
Eauva@“ iwu v Do
! . « b ' .
fil‘ ' ’ _,; i \h”’“' s 2
. l I. . 1
ST I i
ssbiecti . Gkbesent sndaeatshs 1rotvuetordag of
R wﬁ y ¥+ ﬁxemp et mis v cw&ma ca
|, . bielluagd, ot
b [ i w.wzw& t »nsp» fat:d 5e6.113%
B B P ; ‘
Lo Locs & | % a‘t&fttp ! ;:
- li'.':". . ll' » . | | & N
» ngoxr Lriver tuwd | 41} D2 m or adn
f‘f';%ﬁu&%mﬂ; | wfmwa oF haing & run
e j |98 430 Tnsy and
o L / | ko tactaded RO uuvas
N 5 «..9 szg&\f’oﬂ&w»
'] ' . !imu«m '8 pl.(woo‘bal‘! '
| '. ALl weavs heegpve for Mol

ke and %P Crivars to :

e &-op» 30 St edo rnlYe

'.
: c C‘Fﬂ.'ﬁg,{'m@ 13 .
u;u;m Guwnmtl 781011,

'
' |



| | W -
, s
{ @ Ko fynre Al Lot

i !
~ . l . / ’a .
o // : : avined
i i : ‘” , . ' R , )

;) )/h i/ ‘ ; - ' : leresnta g
AR LRonie ixlvor Gue®E? Crods wrivwgyr .
'”7*‘{7 1 alsa 3> = 3.{).")) ;:,r 5}%2 irg3i%0 GO
: A7 6L ' i .OP »
/7 g) Gecdl D8 LUCE GEe™® natp O AT.E -
/ N 'n):&aoﬁgﬁiﬂﬁw o 05333 5.':..”5” {2ddlm 2 i
o %w‘-er'wfi Cigti? (3 0
ol i pagtd epprased oo | folection 05360
AN ggmmm CEale . o inDe03) f0 O
Dot Tposts S Reduls - Q130 anlt Sautde
X ot C ey Shukere Co to
. T SR e of Ghuniuil _
Qﬂgﬂm;! O gmmgded ag Swmtdng
’k} i' LU aTkveEs %3%%&’« s
"4 Paranun $a%/0tossl . 930 of peats So b6 pLwe
' {&‘ #%&%ﬁ/}hsﬁéiﬁamgm &Wﬁid}. prest O ﬁ}g.ﬂ)f{ Tels
S| Los bRBvRITRERDe o : ,
i ' | I ' !

7SN ‘

! ! . ,

Ax, e o GBtw Lrave Kwsstvo poEts fet
Faxspag i “”“61 t'i7asen 340 haborto saps

) :;‘ f; .‘ ' by T ..
- 1';"'i ! J ?’ ot 3" iiMu”ﬂ . ’mw to w. ’
Co T T e Bo Pakasn fat
AT R I B T \ B o
e | ' eoam $108 Bt v D0 off FALe L "' tpm e
Co ft ,409 e ;f‘;& l\‘f.\: i - t‘g;r,zmﬁ*m L SR Teul e
o ';i Co T e St Lld ‘
[ | PR |
o . ‘ . | o Sy £y T8 e Y _-_. AN EA
L (g wter S0 of Biwouun <CF zal medloelidse Lt
v e upgrated th coall mo-:'*‘@f‘? ‘?/"'1 Lend B baT
Co o eeipeated “”""%wmwﬁ“c , e‘:‘f&i -‘égava;:a:? cor
] © s pocadble on iudly KapEOBS B L en
- R 5@;3;, P urtiny dvaaus O &*cj‘"‘;“.‘,’, im
I dronam 'Ot 40 COLG THae MI‘-,‘ A Teuv
| L ROnfe LD redaln mtﬂww:ﬁe
V l . [ .‘I, T ‘ ) , s : “. .o & Y
e b gany medby B30 68 LCCLOTE Lalkuey
| S e Rotfomia ey “"“?’f“ ';'{%g g@ﬁ on Cantyaly ot el
| M N GngteTay louthern il e e
| N ST N | Hallweays to B9 \ing"%“;?w‘ﬁ“
R I R o prdves Y0 Jple 30 G0
L 1 AN T N o
- SR R I A R T ol .
! ‘ *& Trafiso Janadng é*ﬁf%ﬁ : 1;
! i i . e B ! . 1 - .
: . | U I 6.0 £43 ALY TwozDnlr {5440
. i x j 2 Goasd o {43 i3 & Lo S
e ) Gudsos mordng 8 fuo 6F
AEEs AL Loados L £55 Rite wid 41’-‘““‘,5“;“ 5
B RTI R EEE . *jlmﬁ@*i‘“"’;.ﬁ“ﬁ‘,f““ )
F Y I R o Jple etudeB0/we |
': ‘ | I‘ ) . ' |"Iﬁ‘ ' f.ﬁl, ﬁnmzﬂa £CL G.‘,. " gﬂ
: | b @a} ad s o b2 i&}pg
SRR Al o i Aa 'ea? axa® anlio
RN I 15 ,ii'l L |
i . ! . e i o ' - ' .
1 t I I :{ . "- i- »I| 4 R . .
O )‘A b l | } Ig o v H . . caﬂw@!w&“%
Lo bt K ' T '
| Lo L "
o !
! Jo b L
! ! ) ]"-l ' d
<0 ,



Bl

e — - r——

()

‘ )
© e&%u : 67\7\\3 }\\\ li\“

g L RERT AN,
' J ' NEAPY UF  DETRE S
| (d) Geods tuxid m,,'i. Godds asd  «
Y v/m b et rele @ 54 (33: 1G9 B30 L)
| . ;: ,4 .7‘ i ! | ﬂﬂfrjco .
Ayt (u) Gruda EBza.md mn"mc "ia(}’w TP &
'l J_',-"'/ //,/ ' (el 3 I3 Yo o GC}J} bGP S X g 7S '.‘n"}’
- :’.'/ - / ','I \ P, | "g‘y“o , .
e / / I . } : | |
/ 4 § P L’msmxﬁm :i@&ff!f amualewoecnonnnnooo
..:‘ ' ) | 1
- .’,:' L { I F(Mh@‘ 5 8 Cf,‘f&ﬁﬁ &%aﬂh éuonuq-quot‘oo’,
' AR i |
;’ '/"‘ ‘ 'Vg '30@5 QH%SOUJ’GB omso?mooooonoooonagan-:ooon
{,"I. Pﬁ”mﬁl‘ﬁf ”@@aéﬂf)fa)! oongmnqoooonno -
|-
S ¢ 7 ien’:u:ncaz way t neeed to Morruncat Yay NistTdeos
% ¢ &N ‘»&ans&goa ol i w%m comuax cotem <.azlera
| auvwa Q»M) - o
? ! . :I 03»1"»?-.4‘; @ ‘rv'—big
anaag..es.m dtotributicn o} Sepckviacssy L3yl of
@M&\\ﬁ HAH’ m}‘Biﬁ' Qﬂﬁ@ awvoaooccnonoqqoaoaa;voon'
) iR
. ' mpdmta '&L" 5
il H’W_i.d‘ﬂg Jﬂ.&sfﬂ ONACPIOOIENIIDON0DISEIPIESORIIDICOO
‘ i L .
Q-Qﬂi?ima anaz (l?pat«oogq’bautﬂls.ﬁa01#¢0Q0606£900
. C
T i emairy mm cm,;n,:" ato & 4..0 Mmﬁ cc.m:a)a Becedams
w Lo " . |
. b N
g e P
| | aR e
¢ i ) ‘: l' L ?i' 'l v ' ',:
b . ,' R A N My
v e ' Ahop o 1
L ‘lg,l ' -Il' ! I{ fo \: .!" )
'.-\“' ot l‘ ) , l‘l roe . A
N ) ’. % . :, 1'| f I! i ,'ll'
' O Y ST
- T ;
! | , ey K . :
! Vi ] e
SR T g 'f;
. R R -
: ! ! [ P I :
‘ i1 4 '
o ro . ; 5 b, '
l AR T $
; S B '
| ! lI'l. b ' R
' : : . ) P _(/,“..-)/’1

A

mm, Quwahati-781v11,



" R.M.Roy,Driver r/Goods

%a;——a@. 1%8579‘11%‘2721-%5792%27‘“%%79—

H.DeChakroborty
R B

RakeQomyamy

. S.RaSarker

. 10/
#190/-

00/8
140/
b . .

:
o

- 1520/=-

%‘37“;‘%3%7“

‘ i

- s
‘ |
P
1

. m&&n ; m&& 2“
. 1560/e

6 ' 6/3/92

’Z‘”ﬁ; *

dll 7310”

W.‘W

i

- Y i
[
t

i -
b



: PR

B =N S A
) [ [ |“

- / A\)L'. ’

!’
Dl / .
i .
.

Esepug g

Fixut 1o o puy on promotion
pongpm~4~unommlios out

'8 arising
T Tule 20lg.g (1,k, 33..0)-4\,11.

1, 1he Westion of Faumoving
a4 reault of {ixation of pay of
8ppointed to highe

0388 aftor th@'intxoductton of
2043 B(F I, 2 )elinIl hag under thg Goasideratioh of

the Leouwrd fop Bomotim pagt
¢ By 4

happen thyt 8 rallvay

higﬁgr

pay in

in tho 1lowgr Brade ang
anot hor tdant {ea) poat,

another »

I .
3. In ordar ¢o romove $higp
plousgd ¢y, dog1dg

¢ tho gang Gudrg

quqn Promotod op appoint

‘in:tha Sume ¢guadrg

A (D) THY gouyg

Yhich ithéy
bleadsy and , _
xna;anomdly 8ho.1d o
applic
CXaaplo,
AreWs {rop Limo to ¢4y
thoysunio:

ae ontitieuy

(c)

Onntuinbdiiq

8Lop’ up' thg bPay of thg g
‘ G o ‘ :
Tho.orderg

4 Mx%ﬁxﬁ*tm
accox&anco Yith the brbvicto
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BO¥vunt y owotod
on or after l.ﬁalagi

promoted o appointed gy
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lovar ang highor posts n
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e Civi.Raiiway Manager{P), = |
__N.P.Railvey, Lunding. G i
sir, : o E r :
Subta smup of - Pu,r.‘[i : } |
wWith due rm;»wt b 4 bm'mbgit w few umo tot
your mﬂomauon & mmsary ‘rcticm pleaw. | | 0
E . R D 1011
That Sir, 1 have beenh mrking as Coofs r'river ~ 1ep
- from: l?. AL ‘ and my basie pay is nov b 1560/=, But A
" 4n your Memorandum No.E/41/ 5L Ro=Structuring) of 18 10=92 -
it ig seen that the pay of s/mm ¢.C. Doy, 1Y Jajudéin,  Or
K.C.ﬂoy.ﬁ.h.mjmdetm.m.makmmw & 3.R.8arksr, i5
now hiqhe: than Re !zhaugh they e junim to re. ot
vl n
‘rhemtom,you are remest.nd to pleam look ’

into this and axrange to ampps.m up ny pay on the pay

' of my juniors are higher then m ot the earliest and

thus obligae thembyo. S
, f !i> P
Wl.thregan!a.'v o [ i

| At
. ’ L b
X ST R
Dated.humdm' SH | | }‘!;
RS S
‘ ' r L} ‘YI
The S2. 0% w0 1983 | U
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RORTHBAET Faomt Ik RALILWAY,

/ L;}'. tnrua [/ Do
0IMA / B

Ds O Vo B/41/1/ LU Rast e, ) ;
De6F Eird Chakrabérty, }

. /}'/\M)o /11}5’
. S

O
R 3%

(FYICR F Tny

K (P)/LUMDING

D6/ 11/92,

fubie Lhepelneun i of sunloim.

In terns of Rlyy Dosrd's laettar Mo,
dated 26-6-85 and 13-0-8( circulated under
Noy B/COG/73/Pty IV DATED %33ag 10=7-88i and 2
categories of Fireoman 'A' ang DAD nll[othe?
vére re-gtrugtureq w.a/f. la U3 on proform
e Us 4y 1. .85 with monetary benefit, The oca

PCBIII/84/UPQ/19
CPO/MLG's lotter
D=0«88 oxcert the
running categories
a fixation and
terories of Firemap

"A' ant DADy vhich wore not re-gtiructured,! vere hovever given _
the Lenaelit of gpucinl pry @ ne, L5 --p.u.fto the extent of

30%/0f poste in each eaterory nnd accorAing

sa?ctIOnud in favenr of tho scniormost persons
!

lyy epls pay was
in each ¢ntegory,

; With the intreduction of revised seale Ve 8s Ly 1,1,88
{4th P.C.), tha element of opls pny R, 15/-vas done awny but.

. the trmo was nllowed to Le taken into account {n the {ixation

\.of pny.of Yiroman?and nap In Yormn of Rly, Doard's lotter Hoe

i PO IV/88/NCNE/ 5 Aty 10,9, 64 rrcolved under OM(P)/NLO's Noy

 B/206/111/49(M) .~ dntea 20/7/v, This execcise croated nnamo=

. Llos whoreby the pay of shuntcr 'romoted prine to 1, 1,04

"wWas fived at lover stnges whoroas the pay of those onJoxln{

’

lthe B le Pay was {1lxod ko higtiar ctagaes on promotilon as

shunter {n the revised grades, | g

Consequent on the abovey hov the a%nior persons
Arawlng lover pay than thelr Juniors have elalned stepping
UP of thelr pay to the extent of thotr Juniorss A proposal
for” stepping up of the pay of sonlor persons was. sent to
Acoounts for vetting but Acocunt s lhas rotuﬂnod the proposal

-about with following obaerval tonot.

{

" It 15 goen from th, engo Moy l!/4l[l/LH(Rutr.)

nt PP=4 that Junior goode drivers

are Araving

more pay than their genlors on adecunt of P1xing

in%o accounts ¥
' '

of pay nfter taklng spectal pay of Re, 15/w

In aimilnr cages Hly, ndl'o deciglon hns baon

: obtained. Tut 1t jeen that Dde 's daclision vnries
according to merit of individual onsens Tence the
€880 moy kindly ha reforred to CPQ/ﬂ.F.Rly./Mnlignon

for obtaintng plnr?fﬂcntﬂ
| ]
l

|
In view of the an va, it

on Lfrim RLly, Doard,"

i ]
tn requagted that rocezgary
clari{lention mey nlenne tee communle~tad forp

the purpose at -

an early Aate slnce thia lnm v 15 mont Likoly to be ratsed in
1 | T

the "1 also, . |

| . i
This may pleane bo L-anted|an urgent by comrunicating

|

@arly declsion, 1 i
With ropsrds, I 1 ' ! ‘

! |

' H ' .

R. buntia, (“d:ﬁ care)

Tos
Brd M, n, Chakraborty,
CPY s/ Hullgnon,

t

. Ty ) . y-’p?plpw‘,]‘ lw.-.,. e e L PN

Yours sincorely,
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( AP, Barua )
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In ref.erence to your letter gaotei’}babove, ]
. this 18 to inform you that in ‘connect;on %u»lgo
the soove subject a reference nas be?:(; mg,;
Q for clarification and (}_&(P)/HLGdza.ea/e 54 has
letter No.i/233/I11/89 (M) Loose, ctd: oF / g
" passed the-oxders & follows:i-. o i

.o o ' .;
n If In the lower gales !!:he J_pniox; . )
emloyoe drews higer rate of 1

then' the senior emlojee, duF Z%) -
gvgnce inerenent or acce%er,jat .
) promtion ete,, the stepping b O
© - pay of sénior employee 'l.ea.ll not be
~ : - pplicdle, " ‘ :
o o b v
S B i - gNBoy U T
: b APO/II : o
: : for Divil,Riy Maneger'(P),
: , H.F.RLyY X +NEs L . oL,

) . A
! . T
9}» T . '
H : a '. -

il il

£ Bitre. fm’ﬂ‘t/ca:; !

Bhati-781011, -
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. xg .
© - Tha:Ghief Operating Manager(P),

~ glven by the GM(
being paid lower pay not beceuse ny Juniers enjeylog

. 4% /fwf*f;

'o’-\hu“’. MI‘ﬁﬂn .

!

*

sir | ' | ’

-+ Subi- Wreng interpretation and implementation

: of Hly.Bd's orderg - daprivation and
hardship ariij:t thoreof,

Refi. GM(P)/MLG's clarification vide his
- Xo B/ 283/111/59(M)Loose dated 3.6.9%
comminicated under DRM(P)/IMG's No.
B/UL/1/LM(Reutr) dated #7.7.9%.

HRe ctfnu I bag to sutmit the follewing
factusl pesitions ich appear to have net been teken
into considerstion while clarifications as seught for
by the Sr.DPO/LMG vide his D.0.Jdetter No . R/W LM(Restr)
dated 5.11.93 had been oxtonded by GE(P)/Meligain vide

‘iz letter under raference. :

That Sir, while the 8r,DPO vide kis D.OJletter
mentioned above ﬁad correcily explained the dDackgreund of
the cage, the emphasis had wrongly Lsen lsid en'Stepping
MD of Pay of seniors to the level of the Juniors draving
khigher pay! ivstsad of on removing the anomalies in pay
srising eut of wrong interpretation and implementation by
the DRM(P)/LMG of the Ri's orders reggrding grant of 5pl.
pay to senlermost Iremant/'/DADgs apr xzentioned in pars-I

. of the aforesaid D.O.detter of Br,DPO/LMG.

 That 8ir, even if, the matter is considered ss a
case of ‘stepping up! in tte 1ight of tke clerification
P)/MLG, it may be pointed out that I an

u{nr pey had been granted (1) odvance inerement er
(11) ‘aceelerated prometion bat aimply because my junior

celeagues like 5/9ri IO C% 5 2
gugs I \g/ o2 LooRreah o L USR5

) {Lyer .
¢ "heen ngly granted m.tE tﬁc special pay B.15/-p0
vhich vhen considered st tha time of fixstion of RERP'ES
scale of pay w.e.f.1.1.36 ralssd their pay to higher stuge

. than me inspite of dyself heing senior to sbove newed and

alse having been promoted to higher grade esrlier to these

-~ Junior coleagues, Had the £pl.pay been granted to the

seniermost only as desired by the Ry, loard, the anomalz
and cencequentiol deprivation being suffered by ue woul
net have arisen at all, ' ;

contdees2

Baligann, Buwahatl-781011,
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That Sir another asnecct of the wrong interpretoti-n

And fmolerentation of the M's orders 1n regard to the grant

of %pl.nay in cuestion oe indvldged in by the DRI(2)/Iu ding
need also to te clerrly ncinted out vhich ic as under:-

That, sowe ol thte cenior incumﬁents includins myself

hag been declored promoted on end fror_ A\ :3.25(Ref,. 1.0,

ALL)

. PO IET B .
LN R REVTC R 7 P S

P

of seniority lict for Shunter/2, iréulnted under
DRM(PILLIG's Yo.B/235/1/L1 dt.28R5 .8€ ehowlng the yosition

ae on 1 Je.85) while the restrugfturing benefit to loco Running

stnff other thon F/man-A & [ADe as well-osg Speclsl pay to
30% geniormost cmong the [rnn-A & DADs hod been granted
veeol2.1.84 with financial benefit w.e.f. 1.1.85. fut
incpite of having been in the Grade of F/uan'i'/DAD unto
o - g (the preceedins day of my aromotion to the

Grade of Shunter/B, I was not awarded with the beneflt

of speciasl pay although I hed been senlor in the Crode of
F/monh- A/DAD to the junior ccllengues eos cbove mentioned,
Had the benefit of Spl.nay heen aworded to we os and been
due ng ver Bocrd's orders my pay on sronotion as vell ag -
at the timg of fizxation of nay from 1.1.86 1n terrg of
btk CPC awkrd,would have bzen ruch bigher then wiet T hnd
actually déen paid witha‘»;/¢$? |

Under the obove civcunztonces I would hunbtly roy
for your kind intervention, p thorcugh re-excninntion of
my cose in it's true perspective ond gset=right thc vrong
done to me eaueing immence financinl deprivotion rnd
conegequentinl hardship, Ard for suchb on zct of your
kindness I shall feel much-obliged. - |

I would olso 1ike to reationed here thnt unless &y
sLove justified yrayer receiver your fovourerle eoneidera-
tion ond remedinl oction within o reasonsble time of
3 months at the most, I will be left with no otber
Glternative but to seek justice through the judiclery.

I, howsver, hope that you would not wush me to such o
circumstan%181 compulsiBn,. - W ’

With best regerds, ||
| Yours-falthfully,
25/6/85 rasdig as unders.

Parp.6 of Board's circuler | N

Yo ,PC/I11/85/UPG/19 dtds .. [ - 'CtL,<?r4D43441 JQL
s ¢

" The restructuring ordsrs |  Druwer 4;)””3£?

S ! !

visualised grant of Specisl .
g?y to cert?}n cotegories,,

e grant of Spl.pey will © =y | .o
be effective frow 1.7.85 . Z&; /6 OF

only."
. ‘ri;b. | OQ\"  ‘ )
@&fﬁ %@ | W
SR O T e

Malignon, G canaticie b
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